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BEFORE THE NATIONAL GREEN TRIBUNAL, EAST: m\<o i ,
=~ KOLKATA RN ARA &
(}}77” ORIGINAL APPLICATION NO. 174 of 2024/EZ = QVT
¢. IN THE MATTER OF
C%; / Sourabh Kumar .... APPELLANT
<;7’ J VERSUS
4 State of Bihar & Ors. .... RESPONDENT

COUNTER AFFIDAVIT ON BEHALF OF BIHAR STATE POLLUTION
CONTROL BOARD.

.1/: - C;:V—\&/ 7 '

H g ﬁg I S. Chandrasekhar, aged about 47 years, Son of Mr. S. Subramani, residing
f:x\;;,{x\. : 31 No. 03, Aranya Bhawan Niwas, Shahed Peer Ali Khan Marg, Patna, do
Oy NN
(B2 NS
§8° A greby solemnly affirm and state as follows: -
et Q < N
s O é 2 '?"/‘\;3 <
50 - =% ) ; ;
225 %’ 1’ That I am posted as Member Secretary, Bihar State Pollution Control
> A& £
SDovp .0 .
v E g ¢ Board, Patna and as such I am well aware of the facts and circumstances
= m (2
TE=Ca .
é ~ § oz of the present matter. I am competent and duly authorized to swear the
2ES3s
o8, ES present affidavit.
L 5 F 3 ped
z —~ .

2. That I have been duly authorized by the competent authority to swear

and file this affidavit before this Hon’ble Court on behalf of the

answering respondent.

3. That the instant matter has been registered based on a letter petitioner

alleged that on account of throwing muck the ‘Prachin Ganga’

iver) in the Arrah city, it has been converted into drain and it is



X

full of garbage. The letter petition was converted into Original
Application No. 681 of 2024 and vide order dated 08.08.2024 the
Hon'ble National Green Tribunal, New Delhi was pleased to implead
the Municipal Commissioner, Municipal Corporation- Arrah; Member
Secretary, Bihar SPCB and Chairman, NMCG, as respondents and the
matter has been transferred to the Hon’ble National Green Tribunal,

Kolkata, for further adjudication

. That in light of the order dated 08.08.2024 the official of the State Board
carried an inSpection on 03.09.2024 and it was found that legacy waste is
dumped towards the west side of the Gangi river and that due to high
water level in Gangi River the water was touching the legacy waste.,

A copy of the inspection
report dated 03.09.2024 is
annexed and marked as

Annexure-1.

. That the State Board has in light of the findings of the inspection dated
03.09.2024 has issued direction dated 25.09.2024, to the District
Magistrate-Cum-Chairman, District Environment Committee, Bhojpur,
Arrah and The Municipal Commissioner, Arrah Nagar Nigam, in
exercise of its powers under Section 33A of the Water (Prevention and
Control of Pollution) Act, 1974, to take immediate action for preventing

the further dumping of waste at the site and to immediately remove the

dumped legacy waste from the site in question. Further, a direction has
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A copy of the Direction dated
25.09.2024 is annexed and marked
as Annexure-2.
6. That based on the reporf, as may bé received, from the District
Magistrate, Arrah, Bhojpur and the Municipal Commissioner, Arrah,

further compliance report may pe filed before the Hon’ble Tribunal.

7. That I have read the contents of the affidavit and have understood the

same and nothing material has been concealed therefrom and the

A

annexures are true copied of its respective origi v e 1
L~ |
4 ‘
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VERIFICATION

Verified at Patna on 27th day of September, 2024, that the averments
made in the present affidavit are truc and correct to the best of my
knowledge and information derived from records of the matter and

Annexures are true COpY of the original, no part of it is false and nothing

material has been concealed therefrom. Q\N-

DEPONENT
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ANNEXURE-1
Inspection report
Member Secretary

In compliance with the letter no. 886, dated 22.08.2024 of Bihar State
Pollution Control Board and the order passed on 08.08.2024 in the case of
O.A. No. 681/2024/PB, Surabh Kumar V/S The State of Bihar filed in Hon'ble
National Green Tribunal, Principal Bench, Delhi, an inspection was conducted
on 03.09.2024 in the presence of Municipal Commissioner, Arrah Municipal
Corporation, Arrah and Shri Prem Kumar, Assistant, in the matter of dumping
of garbage in the ancient Ganga river of Arrah, Bhojpur district.

The Ganga River is a major river located in Arrah, Bhojpur district. It is a
tributary of the Ganges River and flows through the city of Arrah. It flows
through various parts of Arrah district and joins the Ganges River. The Ganga
River is also mentioned in mythology.

During the inspection, it was found that legacy waste / old solid waste is
dumped on the banks of the Ganga River. Due to floods in the Ganga River,
the water level has risen, due to which the water level is touching the legacy
solid waste. The Municipal Commissioner, Arrah Municipal Corporation, Ara
informed that dumping of solid waste on the banks of the Ganga River has
been stopped since about four (04) years ago. The width of the Ganga River
reduces considerably during the summer days.

In light of the above, a direction may be given to the Arrah Municipal
Corporation to remove legacy waste to prevent the Ganges River from
becoming polluted. The government and local administration should take
necessary steps to keep the Ganges River clean and prevent the dumping of
solid waste into the river.

(Photographs attached)

Vishwasmajan Nini.09.24 (Nalini Mohan Singh) Scientist.
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i REGISTERED q
BIHAR STATE POLLUTION CONTROL BOARD

parivesh Bhawan

Phone-0612-2261 250/2262265, Fax-0612-2261 050

. E-mail: msbspcb-bih@gov.m, Website hitp:// bsggb.bihur:_ggggg

Ref. No.:- Patna, dated:-

From
Dr. D.K. Shukla,
Chairman.

To
The District Magistrate—Cum-Chairman,
District Environment Committee,
Bhojpur, Arrah.

The Municipal Commissioner,
Arrah Nagar Nigam, ‘
Arrah.

//L__/—’/

DIRECTION UNDER SECTION 33A OF THE WATER PREVENTION AND CONTROL
OF POLLUTION) ACT, 1974. ‘:'

1) WHEREAS, the Ministr& of Environment, Forest and Climate Change,
Government of India, has in exercise of the pOWers conferred by sections 3, 6 and

25 of the Environment (Protection) Act, 1986, made the Solid Waste Management
Rules, 2016. 1‘

2) WHEREAS, as per the rules contained in the Solid Waste Management Rules,
201693 (ﬁé,reinafter referred to as the ‘Rules, 2016") solid waste 1s tO be collected,
trari!spé%t‘qd, processed andi disposed 1n the manner and ways as provided in the
Rulesz 6. Rule 15 of the Ill{ules, 2016, provides for the duties and respo_nsib'ﬂities

of the' local authorities which inter-alia, provides for door-to-door collection of

solid wastes: tting up of me}terial recovery facilities Or secondary storage facilities;
proyidé traif);ing on solid Wzi\ste management to waste pickers and waste collectors;

direct wastefgenerators to not litter; transport wastes to processing facilities; etc.
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3)

4)

S)

6)

®

WHEREAS, a letter _petition was filed before the Hon'ble National Green
Tribunal, New Delhi, in which it has been alleged that on account of throwing
muck the ‘Prachin Ganga’' (Gangi river) in the Arrah city, it has been converted
into drain and it is full of garbage. The letter petition has been converted into
Original Application No. 681 of 2024 and vide order dated 08.08.2024 the Hon’ble
Tribunal was pleased to implead the Municipal Commissioner, Municipal
Corporation- Arrah; Member Secretary, Bihar SPCB and Chairman, NMCG, as
respondents and the matter has been transferred to the Hon’ble National Green

Tribunal, Kolkata, for further adjudication.

WHEREAS, the banks of the Gangi river was inspected by the official of the State
Board on 03.09.2024 and it was found that legacy waste is dumped towards the
west side of the Gangi river and that due to high water level in Gangi River the

water was touching the legacy waste.

WHEREAS, due to dumping of solid waste and presence of legacy waste on the
banks of Gangi river the river was getting polluted and the dumped solid waste

was getting mixed with the river water.

WHEREAS, the Hon'ble National Green Tribunal, New Delhi, in O.A. No. 606
of 2018 has directed the State of Bihar to take immediate steps for remediation of
legacy waste. Further, vide order dated 17.07.2019 passed in O.A. No. 519 of
2019 legacy waste remediation was to commence in State of Bihar from

01.11.2019 and was to be completed in time bound manner.

I, therefore, in exercise of the powers under Section 33A of the Water (Prevention
and Control of Pollution) Act, 1974, direct you to: -
i.  Stop and Prevent dumping of solid waste on the banks of Gangi river in

Arrah, Bhojpur;

Page 2 of 3
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T ake 1mmed1ate steps for removal of the legacy waste dumped on the banks
of Gang1 r1ver
ake 1mmed1ate actron to stop dumping of mixed solid waste further, on

the banks of Gang1 rrver in Arrah, Bhojpur; and

118
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V. Frle an actlon taken reporc of the aforesaid directions within 15 days from
the recelpt of this notlce
Enclosure Inspection report Signed by
Devendra Kumar Shukla
Date: @BKQSHRRRY 17:34:56
Chairman
Copy To. ‘ Patna, Dated:
1. The Drrector Generél, National Mission for Clean Ganga, Ministry of
: J al Saktl, Government of Inida, for information and necessary action.
I "":Se’cretary to the Government, Urban Development and Housing
‘ ﬁepartment, Goxfernrnent of Bihar, for information and necessary
‘ '“actlon T
I11. ‘;'f; The Dlvrsronal Forest Officer-Cum-Member Convener, District
i Env1ronment Comrmttee Arrah, Bhojpur, for information and
: necessary action.
V. "The R.O. Patna for information and necessary action.
Nt The Board Analyst, for information and necessary action.
VI Legal Cell for recordq
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